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Hon'bla Shri A.W.Haridaaan, yica-Chairaan(3)

Haard tha coiaiaal on aithar si da. Tha ordar

paaaad by tha raapondants idiich apparantly was
against tha ardar paaaad by tha Tribunal na«
ainca baan racallad and an appropriata ordar has b«an
iaauad by thaa. Thay hawa also axpraaaad ragrat

and prayad that tha furthar action in tha aattar

■ay ba dropped. Laarnad counaal for tha Patitionar
atataa that though tha Pititionar'a griawanea has

baan radraaaad, tha raapondants hava not tandarad

unconditional appolagy* Though, tha word appology

has not baan nantionad in thair rapliaa, tha

raapondants hawa ragratju^tlva aotion in -
ruwuManoa rapnrti A faaling of rapantanca is
obwieus froa tha raply affidavit", tharafora, ua d© am
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considar it nocaasary to procaad furthar in this

mattac* Tharafore, Contampt Patition No.45/96

is thwSEPofa cloaad and tha notica iaauad to tha

raapondants aMkl oianda diaohargad. •©. coata.
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